IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

Betwean:

- N.V-R.Natarajaﬂ. .e. .e . Applicant.

And

-

1.The Superintendent of Post Offices,
Tenali Division, Tenali.

2.The Chiaf Postmaster Ganeral,
Hyderabad. '

3. The Director Gensral,

Department of Posts, Dak Bhavan,

Sansad Marg, New Delhi -1. . Respoddents.

Counsel for the Applicant: Sri Krishna Devan.

Counsel for the Respondents: Sri B.Narasimha Sarma.

Hon'ble Sri R.Rangarajan,Member (A)

Hon'ble 5ri B.5.Jai Paramsshuar,Member (J)
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artears within two .months from the date of the order.

f]b//f

him for the priod he worked as RTP PA and to pay the

0.A.No.725/97.
T TJO0DGMENT:"
(by Hon'ble Sri B.S.Jai Par ameshwar ,Mamber (2)

-

Date of decision: 23-4-1999,

- mme wm Gm e ga -

None for the Applicamt. Heard 3ri B.Naresimbha

arma, Senior Ztanding counssl for the Respondents.

The applicant herein was engaged as RTP PA during'

he 2nd half year,1982. He was absorbed in 1988.

He has filed this D.A.,_praying Por & declaration

hat he is entitled to the pay and allowances as ars

pplicable and paid to the regular Fostal Assistant for tha

p#riod he worked as RTP/Short Duty Postal Assistant from

J=7-1282 to 25.12.1988 including Sundéys and hplidays
4
hd all ths consequential benefits by holdkng that the

raction of the respondents in acting upon the claim

bmitted on 31.1.1996 and the failurs of the respondent

irf extending the benefit of Order of the Jabalpur BDench
id T.A.No.82/86 and 0.A.736/91, Order of ths Ernakulam

Banch in C.A.No.1784/92 dated 24.5.1993 of the Central

Ad%inistrative Tribunal and on the basis of the dacision

the Hon'ble Suprame Court in 1985(2)SLR 248 and for

dirsction to the 2nd respondent to grant arresars aof pay and

Llowances out of the total amount as much as admissibls tol
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Tha respondents have filed their reply stating
that the applicant was selected as 5.D0.P.A., for the sacqnd
half year,1582, that whsn vacanciss in P.A. cadre arose, he
was appointed as a regular P.A., with effact from 26.12.1988
and he was paid allowancaes as admissible to him from time to

time. They submit that the representation dated 31.1.1996

%ddressed to the Chief Postmaster Genaral, Hyderabad reguest-

lng to regularise the period of service rendsred as R.T.P.P.A.,

+nd to pay him arrears of pay and allowances on par with

agular F.As., for the peried he wvorked as R,T.P.P.A.,

voting the judgment of the Jabalpur Bench dated 16.12.1386

n 0.A.1159/85 ana also the Ernakulam Bench Order dated 24.5.1993
n 0.A.1784/92 of thse Central Administrative Tribunal in

upport of his request was forwarded to the Chiaf Postmaster
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G%neral, A.P.Circle, Hycerabad by letter No. LC/VI/RTPAS

atad 26.2,1996. They Purther submit that since there were

Lay orders issued by the Hon'ble Supreﬁe Court his representation

u%s not considered.

They rely on the decision of the Hon'bla Supreme

urt in UNION OF INDIA ANO OTHERS vs., K.N.SIVADAS & OTHERS

997 (7)5.C.65.
The facts and circumstances an-d reliefs claimed

this O0,A., are similar to the facts, circumstances and

liefs in 0.A.682/97 and batch decided on 31.3.1999,

lﬂw
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'Fpplicant in accordance with the rules within thrae mnnthg

..
w

may consider the sama as per ths rules in vogua. The

respondanté shall disposs of the representation of the

L]
From the date of receipt of a copy of thia order.

The Q.A., is ordersd a

ccordingly.
B.S ESHWAR)

(R.RANGARAJAN)
Nem%er(ﬂ) Membar (A)

D' : wll= . <

ate: 23-4-1999 ﬁ,ﬂ/lc,/

_____ - - - - ’,f‘("\;

Dictated in open Court.’

858

So far his wages are concerned, the Departmqnt
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